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tion to foreign countries and has been 
detected;

(b ) whether he along with his 
family members has flown to Canada 
and has settled down there; and

(c) if so, with whose connivance it 
was possible and what steps Govern­
ment are taking against those ofiRcials 
involved in this unhappy episode?

THE PRIME MINISTER (SHRI 
■MORARJI DESAI); (a) No, Sir.

(b ) and (c ) . Do not arise.

Renaming of Prime Minister Sectt.

1309. PROF. P. G. M AVALANKAR: 
W ill the PRIME MINISTER be 
pleased to state;

(a) whether he has rehauled and 
renamed the Prime Minister’s Secre­
tariat;

(b ) if so, broad details thereof;

(c ) the reasons for effecting such 
changes;

(d) whether the various “ Intelli- 
gance Services” have been transferred 
to respective Mini.stries and whether 
some o f the services have been closed 
down; and

(e) if so, broad details thereof?

THE PRIME MINISTER (SHRI 
MORARJI DESAI); (a) Yes Sir.

(b ) and (c). The Prime Minister’s 
Sectt. has been renamed as Prime Mi­
nister’s Office. The number of senior 
officers has been reduced. The system 
o f  Ministry-wise distribution o f work 
at the level o f senior officers has been 
done away with. The reasons for 
effecting this change is that the func­
tions o f this Office should be confined 
to rendering secretarial assistance to 
the Prime Minister.

(d ) and (e). Directorate of Reve­
nue Intelligence and Directorate of

Enforcement have been transferred 
back from the Cabinet Secretariat to • 
the Ministry o f Finance.

Exceas Production by Multiaational
Corporatimis

1312. SHRI P. K. KODIYAN; WiU 
the Minister of INDUSTRY be 
pleased to state:

(a) whether some of the foreign 
multinational corporations operating 
in India have produced goods in excess 
o f their licensed capacity in the past 
three years and have made huge pro­
fits from such exce-Sg production; ^

(b) if so. the names o f the multina­
tional corporations which had resort­
ed to excess production and the profits 
made by each one of them from such ' 
production; and

(c) what measures Government 
propose to takej to prevent these cor­
porations from violating Government 
controls and regulations?

THE MINISTER INDUSTRY
(SHRI BRIJLAL VERM A); (a) to
(c ). Multinational companies operate 
in India through their branches and/ 
or their Indian subsidiaries, i.e. Indian 
companie.'; in which the foreign com ­
panies hold more than 50 per cent o f 
the paid-up equity capital. As on 
31-3-1977 there were 482 branches of - 
multinational companies operating in 
India. The number of subsidiaries of 
multinational companies operating in 
the country as on 31-3-1976— the 
latest date for which such information 
is available— was 171. A  comprehen­
sive list of such subsidiaries/branches 
o f foreign companies resorting to 
excess production and making profits 
from such excess production is not 
available.

Government’s policy towards foreign 
companies in industrial ventures has 
been to bring them under the indus­
trial licensing discipline even n̂ areas 
where exemptions are available to 
other categories o f undertakings.
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Instructions have been issued to the 
administrative Ministries that cases 
o f  excess production may be brought 
tip before the Licensing Committee 
lo r  a decision on a case by  case basts. 
In cases where it is established that 
the capacity installed by the party 
was more than the licensed capacity 
and this resulted in production of 
articles in excess o f the licensed 
capacity, suitable a^ t̂ion will be taken 
as permissible under the law.

Mnltinationa] Corporations

1313. SHRI CHITTA BASU; Will 
the Minister of INDUSTRY be pleased 
to state:

(a) the branches of the Multi­
national Corporations operating in 
India as on 31st March, 1977;

(b ) the nature of their operations;

(c ) whether Government have so 
far made a n y  study about their opera­
tions; and

(d) if so, the results thereof?

THE MINISTER OF INDUSTRY 
(SHRI BRIJ LAL VERMA): (a)

There were 482 branches of Multi­
national Corporations operating in 
India as on 31st March, 1977.

(b ) These branches were engaged 
in the following operations: —

N'umbcr of
Nature of activ ity branches

I. Agriculture and allied activi­
ties ..................................... 12

2. Mining and quarrying • 8

3- Processing and manufacture ?s
4- Construction and utilities 30

5- Commerce (Trade and Fi­
nance) • • • 120

« . Transport, communica­
tion and storage • 39

7- Community and business
services • • • 82

8. Penonal and other services 13

T otal 482

(c ) and (d ). No study about the 
operations of Multi-national Corjxnti- 
tions in India has been made by 
Government so far.
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